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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1) AND 4 READ WITH REGULATIONS 13, 14 AND 15(2) AND OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
{(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (“TAKEOVER REGULATIONS"™) TO THE PUBLIC SHAREHOLDERS OF

BLB LIMITED

CIN: L67120DL1981PLC354823 | Registered Office: H. No. 4760-61/23, 03" Floor, Ansari Road, Daryaganj, Central Delhi, New Delhi-110002
E-mail: csbib@blblimited.com, Website www.blblimited.com

Opeen offer (“Offer” | "Open Offer”) for acquisition of wple 1,37 44 967 (One Crore Tharly-Seven Lakh Forty-Four Thousand Nme Hundred Sixly-Seven) fully paid-up equity shares of
face value INR 1/- (Rupee One Only) aach of BLB Limited (“Target Company" {PAN: AAACB184H), represanting 26.00% of the total voling equily share capilal on a Rully dilulad basis
axpacled as of the teath (107) working day from the closure of the lendering period of the Open Offer from all the Public Shareholders (a5 defined later) of the Targel Company by Dream
Achiever Consultancy Services Private Limited (“Acquirer”) (PAN: AAECD3S21E ) at a price of INR 22 60/- (Rupees Twenty-Two and Sixly Paisa) par equily share.

This defailed public statement ("DPS") is being issued by Fast Track Finsec Private Limited, the Manager to the Offer (“Manager™ or “Manager to the Offer”), for and on behalf of
the Dream Achiever Consultancy Senvices Private Limited (“Acguirer”) in compliance with Regulations 3 & 4 read with Regulations 13(4), 14{3), 15{2) & 15(3) and other applicable
Regulations of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto (“Takeover
Regulations"), and pursuant o the Public Announcement ("FA") dated January 17, 2024 {Wednesday) made by the Acguirer and sent fo stock exchanges i.e. BSE Limited ("BSE")
and National Stock Exchange of India Limited {*“NSE") and to the Target Company on January 17, 2024 (Wednesday) and filed with Securities and Exchange Board of India
{“SEBI7) on January 17, 2024 (Wednesday) in terms of Regulation 14{1) & 14(2) of the Takeaver Regulations.

For the purpose of this Detaded Pubfic Statement, the following terms would have the meaning assigned to them herein below:

“Control” means as define in Securilies and Exchange Board of India {Substantial Acquisition of Shares and Takeovers) Regulatons, 2011,

“Equity Shares" or “Shares" shall mean the fully paid-up equity shares of face value of INR 1/~ (Rupee One Only] each of the Target Company.

“Expanded Voting Share Capital™ means the total voting equity share capital of the Target Company on a fully diluted basis expected as of the 107 (Teath) Waorking Day from the
closure of the Tendering Period for the Orffer.

“Identified Date" means the date falling on the 107 (Tenth) Working Day pricr to the commencament of the Tendering Period, for the purpose of delermining the Public Shareholders
to whaom the ketter of offer in relation fo this Offer (the “Letter of Offec™) shall be sant,

“Public Shareholders™ mean all the equity sharehoiders of the Target Company excluding (i) the Acguirer and the PAC; (i) the persons acting in concert or deemed to be acting in
concert with the persons sat out in {1} and (ii).

“PAC" means person acting in concert.

“SPA" means Share Purchase Agreement dated January 17, 2024,

“Tendering Period™ has the meaning ascribed to it under the Takeover Regulations.

“Working Day"” means tha working day of the Securities and Exchange Board of India.

l. ACQUIRER/PAC, TARGET COMPANY AND OFFER

A. Datails of the Acquirer

~ DREAM ACHIEVER CONSLLTANCY SERVICES PRIVATE LIMITED (PAN: AAECD3921E) (" Acquirer”)

a, Dream Achlever Consultancy Services Private Limited, is a private company was mcorporated on June 17, 2004 under the Companies Act, 1956 bearing Corporate
Idantity number UT4140WB2008PTC 135845, Tha Registerad Office of Draam Achiaver Consultancy Services Private Limited is situated at PS5 Srijan Corporate Park, 167
Floor, Block GP Plot G-2 Bidhannagar, Kolkata, West Bangal, India-T00051.

b. Dream Achiever Consultancy Services Private Limited was incorporated with the following main object
To carry on the business as consultants |, advisors, marketing agents, purchase and sales representatives, traders, buyers, seller, exporters, importers, distributors, brokers,
factors, stockiests, comméssion agents and dealers in all types and varieties of products either manufactured, semi manufactured, raw materials, commodites, arlicles,

D. Details of the Offer

1. The Acquirer is making this Offer to all the Public Shareholders of the Target Company, 1o acquire upta 1,37 44 967 (One Crone Thirty-Seven Lakh Forty-Four Thousand Nine
Hundred Sixty-Seven) Equity Shares (“Offer Size”), representing 26% of the total outstanding fully paid- up equity share capital of the Target Company at an offer price of
INR 22 60 {Rupees Twenty-Two and Sty Paisa) per equity share (“Offer Price™), which is conssder in accordance with Regulation 8(2) of the Reguiations.

2. This Offer is baing made by the Acquirar to all the public shareholders who hold aquity sharas of the Target Company other than (i) the Acquirer, person acting in concart with
acquirer and the parties to the underying agreement i.e. (5PA) including person deemed 1o be acting in concert with such pariies in terms of Reguiation 7(6) of SEBI [SAST)
Regulations.

3. Thes offer is not a competing offer in terms of Reguiation 20 of the Takeover Regulations.

4. This is not @ conditional offer and is not subject to any minimum level of acceptance from the Public Shareholders.

5. The Offer Price shall ba pavable at cazh in accordance with Regulation 9[1)(a) of the Takeower Regulations, and subject to the terms and conditions sat out in thiz DPS and
Lettar of Offer that will be dispatchad to the Public Shareholders in accordance with the provisions of the Takeover Regulations.

. Tothe bestof the knowledge of the Acquirer, thare is no statutory or other approvals required to complate the Open Offer as on the dale of this DPS. I, however, any statulory
or other approval becomes applicable prior to completion of such acquisition, the open offer would also be subject to such other stalutory or other aporaval{s) being oblained

7. The Public Shareholders who will tender their Equity Shares in this Offer shall ensure that the Equity Shares are clear from all lines, charges and encumbrances. The Offer
Shares will be acquired, subject io such Shares being validly fendered in this offer, together with all the rights attached thereto, including all rights o dividend, bonuses and
rights offers declared thereod, and the tendering Public Shareholder shall have obtained all necessary consent required by them to tender the Shares.

8. The Acquirer intends to seak a reconstitution of the Board of Directors of the Target Company in compliance with Regulabion 24(1) of the Takeower Regulations and SEBI
(LODR)} Regulstion, 2011.

8, All equity shares tendered by the shareholders in acceptance of the Offer upto a maximuem of 1,37 44 367 (One Crore Thirfly-Seven Lakh Forty-Four Thousand Nine Hundred
Sixty-Seven) equity shares, will be acquired by the Acquirer subject to terms and conditions s&t oul in this DPS and the Letter of Offer

E. The Acaguirer has no plans for restructuring and for fo alienate any material assets of the Target Company whether by sale, lease, encumbrance or otherwise outside the ordinary

course of business of the Target Company. In the event any substanfial asseis of the Target Company are proposed fo be sold, disposed-off or otherwise encumbered in the
succeeding 2 (two) years from the date of closure of the Offer, the Acquirer undertake that they shall do so only upon receipt of prior approval of the shareholders of the Target
Company through a special resolution by way of a postal baliot in terms of the provision to Reguiation 25(2) of the Takeover Regulations and subject to applicable laws as may
be required.

F. Upon complation of the Offer, assuming full acceptances in tha Offer, pursuant to the SPA, Acguirer will hold 3,76.89,276 (Threa Crora Saventy-Six Lakh Eighty-Mine Thousand

and Two Hundrad Seventy-Six) aquity shares constituting 71.29% of the total outstanding, issuad and fully paid-up aquity share capital carrying woting rights of the Target
Compary.

G. In terms of Regulation 38 of SEBI {Listing Obligatons and Disclosure Requeemants) Regulations, 2015, as amendad fram time to time (*5EBI LODOR Requlations™), read with

Rule 192} and Rule 194 of the Securities Contracts (Regulation) Rules, 1957, as amendad from time o time ("SCRR Rules”), the Target Company is required to maintain at leas!
25% public shareholding for listing on & continuous basis. Considering the equity shares that may be acquired by the Acquirer in the present Offer, the public sharehalding in the
Target Company falts balow the minimum public shareholding requirement as per SCRR, and the SEBI (LODR) Regulations, then Acquirer has agreed 1o lake necassary sleps
to bring down the promoters and promoter group shareholding in the Target Company to the level specified, and within the time prescribed, under applicable law, in a manner

merchandise, material substanoces, plants, aqyipmant and machinaras in any I’:::nrm aor shape and thedr Fﬂ'ﬂdu!:'ls. and -:nmp-;:nund of any and gvery descriplion and ksﬁ::l acceplable to the Acguirer and the PACs.
manufactured, developed, processed or supplied by any company, firm association of persons, body, whether incorporated in India or not, individual, Govemment, sermi- H. Upon completion of the Open Offer, and subject to compliance with Regulation 31A of the LODR (Listing Obligations and Disclosure Requirements) Regulations, 2015, the
government or any other local authority whether in India or abroad and to establish and devielop direct selling, concapd selling, netwark markating and chain marketing Acquirer shall be inducted as the Promoter of the Target Company and they shall exercise confrol over the Target Company.

business of all kinds of financial and non-financial products including providing consultancy sarvices refating 1o raising of funds, utilization and saving of funds and other Il BACKGROUND TO THE OPEN OFFER

related activities incidental and ancaiary to achieve the object. : TR i _ _
: Z A 3 . . . - . . 1. This Offer i being mada pursuant to the exacution of the Share Purchasa Agreamant ("SPA”) dated January 17, 2024 (Wadnasday) to purchase 1,84, 74 671 (One Crore Ninaty
c. Dream Achiever Consultancy Services Private Limited ("Company’} oniginally incorporated as a private Limited Company under Companies Act, 1335 and there is no Four Lakh Sevanty Four Thousand Six Hundrad Seventy-Ona) aquity shares constituting 36.84% of the fully paid up and voting equity share capital of the Targat Company by

change in the name of Lompany since incorparation. Acquirar from the exist ter of the Target Ca “Saller’) at a consideration of INR 22 50/ (Rupes Twenty-Two and Fifty Paisa Only) per Equity Sh n
d. The Company is having its registered office at PS Srijan Corporate Park, 167 Floor, Block GP Plot G-2 Bidhannagar, West Bengal, Kolkata-T00081 and further, following balow .:;ag-.J_lmr TEMLANE: Sxing prAnO & Target Company (*Seller”) at a consideration -3V~ (Rupea Twenty-Two and Fifty Paisa Only) per Equity Share payable in
meantioned tabie providas for e change In the addras; of the Company since Incorporalien. 2. The Dpen Offer is a mandatory offer pursuant to Regulations 3(1) and 4 and other applicable regulations of the SEBI (SAST) Regulations pursuant ta the execution of the SPA
Addrass Periad and is subject o the terms a.nd condifions set out in this DPS and the letter of offer which s proposed to be sent 1o all the Public Shareholders in accordance with the provisions
Office of Tutun Das, 37F, Karunamoyee Ghat Road, West Bengal, Kolkata-700082 Since incorporalion to 07/03/2010 A BE) 1505 THRguons (1.t of CHTGK) o o .
B8, Chetia Road, West Bengal, Kolkata-700027 From DAI0A2010 10 31102012 3. Tha Amwar_prnpus_a;_tu continug existing businass of tha Target Company and may diversify its business activities in futura with prior approval of Shaneholders. The main
} ! L e purposa of this acquisition is o acquire completa management control of the Target Company
9/12, Lal Bazar Streal, 3™ Floos, Elnﬂh—ﬂ_,a_ﬁﬂﬂm Mo, 17, Wesl E‘rengal. Kodkata-r00001 Fram 041111/2012 10 2R0022044 Ill. SHAREHOLDING AND ACQUISITION DETAILS
fif, Ezra Street, West Bengal, Kolkata- 700001 From 0110320104 to 120712013 The current and proposed shareholding of the Acguirerin the Target Company and the details of their acquisition are as follows:
362 E.E'ﬂ Sarani, Durn Dum, Wast Bangal, Kolkata- 700030 ::rnm 1310712018 o 27022019 Details Acquirer
812, Kiron Shanakr Roy .Hl:-ad. Room Mo Iﬂﬁ. Kaolkata- 700001 - ram 28022018 to 21/1/2020 No. of Equity Shares %o of the total paid-up equity share capital
AT, Er!:akes.paarﬂ Sarani, E.E.rTuwers. 3 Flhoor, ﬁuum Mo, 3C-& 30, West Bengal, Hl;ﬂlicatf:- oooy From EE.'IZI“IJIIEIEIED io ;TIII]HEIZIEE Shareholding as on th date of PA 4,459,638 a .45
EEI:: %"'JB“ i:ﬁ:im .Eartl; ;i I;Iﬁl OO Tl ok Bt e EEEE}' okt 7000 o ZA0o0es o i dite shares acquired between the date of the PA and this DPS Mil il
€. uirer 5 onging ¥ P, :
f This is no Person Acting in Concert { PAC) with the Acquirer in this Open Offer Shares agreed lo be acquired through SPA _ _ 1,54,74.671 36.84%
g. The Comgany is not listed with any of the Stock Exchange in India. Post Offer sharehodding (assuming full acceptance, on diluted basis, as 3,756,389 278 T1.2%%
h. The issued and paid-up share capital of the Acquirer a5 on the date of DPS is INR 84,56, 000/- (Rupees Eighty-Four Lakh Fifty-Six Thousand Ondy) divided into 8,45,800 [Eight on 10th working day after the closure of the tendering period)
Lakh Forty-Five Thousand Six Hundred) equity shares of INR 10/ (Rupee Ten Only) each, set out below is the shareholding pattern of the Acquirer: IV. OFFER PRICE
Name of the Ehnrehulding 1. The equity shares of the Target Company are listed on Main Board of BSE & MSE and the Shares of the Company are not suspended from trading on BSE.
Shareholders Address PAN No. of shares hekd | % of Sh ares held 2. The annualized trading tumover in the Equity Shares of the Target Company based on frading volume during the twelve calendar months prior to the month of PA date i.2. January
Mani Traders & Investors | PS Srijan Carporale Park, 16" Floor, Block GP. Plot G-2, Bidhannagar, ABHAMA4GSR | 4,22.700 45.99 Hy S0SFES NSO
ADP * Kolkata- 700091 Stock Time Period Total No. of equity shares traded during the Total No. of Annualised Trading Turnover (as % of Total
Venkatesh Traders & | PS Srijan Corporate Park, 16" Floor, Block GP, Plot G-2, Bidhannagar, AADAY 3445 4,22.700 49.99 Exchange twelve calendar months prior to the month | Equity Shares Equity Shares)
Dealers AQP" Kolkata-700081 of PA date
M. Suraj Chokhani AE-430, Sector-1, Bidhannagarim), North 24 Parganas, West Bengal- 700064 | ACOPCO120F 100 0.1 BSE | January 2023 i December 2023 74,24,243 2.28,63.258 15.66%
Mrs. Sarbani Bhagal Purbasha Near Lokenathe, lchapur Nawabgan], North 24, Parganas, West AVKPD3351P 100 0.01 NSE | January 2023 1o Decamber 2023 7146441 D,28,85,258 13.52%
Bengal-743144 zindia.com & 2ifndis
Toial B,45,600 100% 3. The equity shares of the Target Company are Ested and traded on BSE & NSE and are frequently traded within the meaning of definition of frequently Iraded shares' under clause
*Mr. Surai Chokhani and Mrs. Sarbani Bhagat holding 59% and 1% respectively in Mani Traders & Investors AQP and Venkatesh Traders & Dealers AQP () of Sub-Regulation {1) of Regulation 2 of the SEBI [SAST) Regulations) on the Stock Exchanges.
i The detalls of Board of Directors of Dream Achiever Consultancy Services Private Limited are: 4, The Offer Price of INR 22 604 (Rupees Twenty- Two and Sixty Pasa) per Equity Share ("Offer Price”) has been determine considering the parameters a3 set out under
' ' Regulations 8(2) of the Takeover Regulations, being the highest of the following:
Name D Designatio z
s ’.IE " Sr, No. | Particulars Price {In INR per Equity Shares)
Mrs. Sarbani Bhagal 08196224 Director : - - . : T
r : - 1. The highest Megotiated Price per fully paid-up equity share of the Targed Company for acquisition under an agreement 22 8i)-
M. S"'_'Ef Chokhani 03347280 Director attracting the obligation to make public announcement of an open offer
Soiee ML Galabizd 2. | The volume weighled average price paid or payable for any acquisition, whether by the Acquirers ar by PAC, during the 22.59-
|- Ason the date c-ﬂh?s DPS, neﬁlher1he F-.-:qu?rer nurf15 dl_re-:b:-r hold any position(s) on the board of directors of the Targst Company. fifty-twio weeks immediately precading the date of the PA
k. As on the date :Z.'uf this DP3, neither the Acquirer nor its Director belong to the Promoter and Promater Group of the Target Company. 9 The highest price paid or payabie for any acquisition, whether by the Acquirers of by PAC, during the Twenly-six weeks 77 BLN-
. Acquirer m;{-:nntrglpaéﬂ manage any ather andity, . . . y immediately preceding the date of the PA
m. A5 on the date of this , neither the Acquirer and its Director, are in Securities related business and registered with | &5 a Market Intermediary FAET : : : y : : : : T
n. As on date of this DPS, Acquirer holds 44,69,638 Equity Shares reprasenting 8 45% of Total Share Capital of Targat Company. A mﬁtﬂ?ﬁhﬁﬂfﬁiﬁ?ﬁ?ﬂﬁiﬂﬁfﬂ 2:2&?;; 1ﬁ?é°;f;‘$$ﬂﬁﬁ2 :::TTr:giI:;EiE E cmﬁ i
Q. im“ﬁul::r:?:: T.eés; ﬁﬂmg{;zs;;ﬁg !Eul.':“in.;cri Lne abligation under this Offer and deposited the amount of INR 8,00,00,000:- (Rupees Eight Crare Onty) in Escrow Account opened Shares are recorded during such peniod, provided such Equity Shares ars frequently traded,
p. Acguirer has confirmed that nesther the Acquirer nor its Directors and Promoters are categonzed a5 8 'withul defaulters’ issued by any bank, financial instituton, or consortium 3. |Where the E_q”"_'!" Shares are not frequently “‘“E':_" the _prir:& determined By the ﬁ.[:ql.ﬁ.re_rs, F‘.ﬁ.ﬁ_and the Manager to hot Applicable
thereof in accordance with the quidelines on wilful defaulters issued by Ressrve Bank of India the Ciffer taking into account waluaton parameters including book value, comparable trading mulfiples, and such other
q. As on the date, Acquirer has confirmed that they ase nof declared as a fugitive offender under Section 12 of the Fugitive Economic Offender Act, 2018, paramelers a3 are customary for valuation of shares of such companies.
r. Acquirer has confirmed that they are not been prohibited by SEBI from dealing in securities, in terms of direction tssued under Section 118 of the Securities and Exchange Note: The trading data with respect fo NSE has been dowmoaded from websie of wawwnseimdia. com
Board of India Act, 1992 (*SEBI Act’) or under any of the regulations made under the SEBI Act, 5. In view of the parameters considered and presented in the table above, in the opinion of the Acguirer and Manager, the Offer Price is INR 22 80/- (Rupees Twenty-Two and Sixdy
5. Brief unaudited financial data of Dream Achéiever Consultancy Senvices Private Limited are given hereunder; Paisa) per Equity Share being the highest of the prices mentioned above is justfied in terms of Regulation 3(2) of the Takeover Regulations and is payable in cash.
{INR In 000 except EPS) 6. There has been no revision in the Offer Price since the date of the PA till the date of this DPS. Further, the Offer Price does nol warrant any adwstments for corporate aclions
Parti 1032021 (Audit 110372022 {Audited] 3110312023 (Aut EITTEIE fited) under Regulation 8(%) of the Takeover Regulations
: i SOV ) = o 3 blbexd et} A i 7. In the evendi of further acquisition of equily shares of the Target Company by the Acquirer during the Ofier peniod, by purchase of equity shares of the Target Company at a price
Total Revenue 43123 248.57 424.21 2.46,164.88 higher than the Offer Price, then the Offer Price will be revised upwards to be equal to or more than the highest price paid for such acquisition in terms of Regulation 8(8) of the
Met Income 201.52 94 54 I6,165.25) 20651381 Takeover Regulations. However, the Acquirer shall not be acquining any equity shares of the Target Company after the 3od (third) working day prior to the commencement of the
EPS 0.74 .11 (7.29) 944 22 tendering period and until the expiry of the tendering period.
. P 8. The Acquirer may, in terms of Regulation 18(4} of the Takeover Regulations, make upward revision of the Offer Price at any time prior to the commencamant of the last 1 (one)
et Worth f:96.493.59 9.36:540.17 3:30,377.94 10.3.501.4 working day bafore the commencament of the tendering peniod, If, there is any such upward revision in the Offer Price by the Acquirer or in case of withdrawal of Offer, the same
"Mz D Pandey & Assoclates.; Chartered Accountants baanng firm regisfration number J28045E having office at P-38, Princep Streef, 2 Floor, Room No.-27, Kolkata-700 would be informed by way of a public announcament in the same newspapers wharain this DPS is published. Such revision in the Offer Price would be payable by the Acquiner
072 has certified wde cartificate dated November 18, 2023 that the nel-worth of Acquirar as on Novamber 18, 2023 is INR 10,3,68 81000 {Rupees One Hundrad Thraee Crore for all the aquity shares validly tendarad at any time during the Offer. In case of upward ravision in the Offar Price, the value of the Escrow Account (ag definad |ater) shall be
Sixty-Eight Lakh Nimety-One Thousand Only] which can be usad for the acquisiiion of shares of the Targer Company under tha Offer. corputed on the revised considaration calculatad at such ‘revised’ Offer Prica and any additional amount requirad will ba fundad in tha Escrow Account {as defined later) by
B. INFORMATION ABOUT THE SELLER: the Acquirer prior to effecting such revision, in accordanca and in compliance with Regulation 17(2) of the Takeover Regulations. Simultaneously with the issue of the public
+ Details of Seller & his Sharsholding announcament, the Acquirer will also inform the Stock Exchanges, SEBI and the Target Company at its ragistered office of such revision in terms of Regulation 168(5) of the
Takeovar Regulations.
Name of the Sellers & PAN Nature of Entity | Promoter | Address Shareholding | % of Share Capital V. FINANCIAL ARRANGEMENT
Mr. Brij Rattan Bagri ("Seller”) Individual Yes 431873, Ansarn Road, Daryaganj, Mew Delhi- 110002 [ 1,94 74 671 36.84% 1. The total consideration for the Offer Size at the Offer Price, assuming full acceptance of the Offer is INR 31,06,36,254 (Rupeas Thirty-Ona Crore 5o Lakh Thirty-Six Thousand
PAN: AFQPETIEIN Two Hundred Fifty-Four) (“Maximum Consideration”).
a. Seller is not listed entity and not related to any group. 2. Acquirer has adequate resources and has made firm financial arangements for financing the acquisition of the Equity Shares under the offer in terms of Regulation 25 (1) of the
. Seller has not been prohibited by SEBI from dealing i ities, in terms of direction issued under Section 118 of the Sscurities and Exchangs Board of India Act, 1992 Acquirer.
s uﬁl:lz; aﬁ: Ef the rggﬁglj]-lclxls mage under the S;{Jﬂ#ﬁﬁﬂ:ﬁ;gﬁﬁmge B;am g¥|ndliuanﬁi:u1ﬂgggn o il : SRR R Lt - 3. The Acquirer, the Manager to the Offer and ICIC] Bank Limited. a banking company incorporated under Companies Act, 1956 and licensed under the Banking Regulation Act,
d. As on the date, Seller holds 1,94.74,671{0ne Crore Ninety-Four Lakh Seventy-Four Thousand Six Hundred Seventy-One) equity shares representing 36.84% of the iotal TR s ity s Y g (L G b AL B TOWS, [SeRC Lotk e, N1 TR NG, VERDOAN, L. ENL = el N Cocharel, | IR i bt X7 T DOIRE o
outstanding. issued and fully paid-up equity share capital carning voting rights of the Target Company. In terms of the SPA (as defined above), Sellers have agread 1o sall its this agreement through its branch situated at ICGICI Bank Limited, Capital Markets Division, 5" Floor, HT Parekh Marg, Backbay Reclamation, Churchgate, Mumbai - 400020,
s.harehnldinﬁ o the Acquirer as per following: - : ! have entered into an Escrow Agreement on January 17, 2024, for the purpose of the Offer. Pursuant fo the Escrow Agreement and in compliance wilh Regulation 17{1} of the
il Takeover Regulations, the Acguirer has opened an Escrow Account in the name and style of “BLE LIMITED OPEN OFFER ESCROW ACCOUNT™ and Acquirer has deposited
Sr. No. Name of seller Mo, of share for sale _IHH E,Dﬂ,ﬂﬂ:ﬂmﬂ {Rupees Eight Crore Only] being an amoaent equivalent o more than 25% of the total consideration payable under the offer {zssuming full acceptance) in cash
1 Mr. Brij Rattan Bagri 1,04,74,671 in the following manner-
Total 1,04 74 671 Date Amount {in INR) Mode
e. There is no lieu, encumbrances or lock-in on the shares held by the seller and these shares will be transferred free from all liens whatsoever, all encumbrances and free from 18/01/2024 &,00.00,000/- Throuwgh Banking Channel
" E|‘| lock=in l'ﬂqUII'E!I'HEﬁ'L 1 o § o . Tatal &,00,00, 000/
. I an m:rated LTy pfm-i o T Coifa s R Oy W O O R s i e TR iy The Manager to the Offer is duly authorizad by the Acguirer o realize the value of the Escrow Account and operate the Escrow Account in terms of the Takeover Regulations.
 |dentification Number of Target Company is LE712000 1951 PLC354823. ' : ¥ 4, Based on the above, the Manager to the Offer is satisfied that firm arrangements have been put in place by the Acquirer to fulfil the obligations in relation to this Offer through
3. The Company was initially incorporated as a Public Limited company on Decernber 04, 1981 with the name and style of Siddharth Indusiries Limiled and the name of the verifiable means in accordance with the Acquirer to fulfil the obligations in relation fo this Offer through verifiable means in accordance with the Takeover Regulations,
Company was changed from “Skidharth Indusiries Limited” to “BLE Shares & Financials Services Limited” on March 02, 1994 The name of the Target Company was changed 5. Incase of any upward revision in the Offer Price or the Offer Size. the Acquirer shall deposit additional funds in the Offer Escrow Account as required under the Regulation 17(2)
from “BLE Shares & Financials Services Limitad” to *BLE Limdted” on Apel 30, 1998, Thare has been no changs in the name of the Target Company in the last 3 years. of the Takeover Regulabons.

3 P iy, Registered Office of the Tamet Co ituated at H, No. 4780-61/23, 027 Floor, A Road, D i Central Delhi, New Dethi-110002. Eurther, foll 6. Interms of Regulation 22(2) and the proviso to Regulation Z2{24) of the Takeover Reguiations, subject to the Acquirar depositing in the Offer Escrow Account, cagh of an amount
hgfuﬁtnyent;ﬁsd table pl.lum.;.,dﬂ fg,, ;E Echanmﬁril'l: :{;5;55 -:?f fhe T:TQE'. Ecﬂn;lan}' sinces in;urpn;amr:iun' FYAGET, e LT, B : I T equal 1o 100% of the Maximum Consideration, the Acquirer may, after the expiry of 21working days from date of this DPS. subject to fulfilment of conditions as detaded in this

DP3, and other acquisitions during the Offer period, if any.

L : Period V1. STATUTORY AND OTHER APPROVALS

4764/23-A, Ansari Road, Daryaganj, New Delhi-110002 Since incorporation o 1111272012 1. Tothe best of the knowledge of the Acquirer and the PACS, there are no statutary or ather approvals required to complete the Open Offer as on the date of thes DPS. I, howeves,
3 Floor, ECE House, Annexe I, 284, Kasturba Gandhi Marg, New Delhi-110001 From 121212012 to 26/11/2013 any statutory or other approval becomes applicable prior to completion of such acquisilion, the open offer would also b subject to such other statutory or other approvalls) being
Plot No. 1328, Sector-28, Near Huda Market, Faridabad, Haryana From 2711201 3 to 2511012016 oblained

SCO {Shop Cum Office) No. 22, Spring Field Colony, Extension No. 1, Near Sector-31 & 32, Faridabad, Haryana-121003 | From 26102016 to 06/X8/2013 2. All Public Shareholders, including non-resident holders of Equity Shares, must obtain all requisite approvals required, if any, to tendar the Offer Shares (including without
H. No. 4760-61/23, 3" Floor, Ansari Road, Daryagan|, New Delhi-110002 From 070902019 to il date limitztion, the approval from the RBI) and submit such approvalz, along with the oiher documents required to accepd this Offer. Inthe event such approvals are not submitied, the

Acquirer rezenves the right o reject such Equity Shares tendered im this Offer. Further, if the holders of the Equity Shares who are mot persons resident in India had required any

4. As on date of this DS, the Authorised Share Capital of the Company s INR 31,50,00,000/- (Rupees Thirty-One Crore Fifty Lakh Only) divided into 26,50,00,000 Equity
Shares of INR 1/- (Rupee One Only) each and Preference Share Capital of Rs. 5,00,00,000 (Rupees Five Crore Only) divided into 5,00,000 (Fve Lakh) Preference Shares
of Rs. 100/~ each and the Issued, Subscribed and Paid-up Capital of the Target Company is 5,28,65,258/- (Rupees Five Crore Twenty-Eight Lakh Sixty-Five Thousand and
Two Hundred Fifty-Eight Only) divided into 5,28,65,258 (Frve Crore Twenty-Eight Lakh Sody-Five Thousand and Two Hundred Fifty-Eight) Equity Shares of INR 1/- (Rupee
One Only) each and as on the date of DPS, there are no outstanding parily paid-up Equity Shares of the Target Company.

Presently all the Equity Shares of the Target Company have bean listed on Main Board of BSE Limited ("BSE") with Scrip Code 532290 and National Stock Exchange of India
Limitad platform(*NEE") with symbol ELE LIMITED.

5. The ISIN of the Target Company is INET91A01024
6. As on the date of PA, the Equity Shares of the Target Company are frequently traded within the meaning of Regulation 2{ 1)) of the SEBI{SAST) Reguilation, 2011
7. Prasently, the Board of Diractors of the Target Company comprizes of:

Name DIN Designation

lr. Keshav Chand Jain 00007535 Director

M. Anshul Mehra 0001 4044 Whole-time Direclor

Mr. Deepak Sethi 01140741 Durecior

Mr. Gaurav Gupta 00531708 Direcior

M. Brif Rattan Elagn 00007441 Dne_E!_gr

Nrs_ Dhwani Jain 06935038 Director

[Source; MCA website)

&. As on the date of DPS, none of the direciors were representatives of the Acquirer.
9. Brief audited/unaudited financial data of BLE Limited are given hereunder:

{INR In 000 except EPS)
Particulars Year Ended 31.03.2021 Year Ended 31.03.2022 Year Ended 31.03.2023 Six Month ended 30.09.2023
{Audited) {Auditad) [Auditad) (Provisional)
Total Revenue 563.74,685 35,52,573 21,88,652 6.47,038
Net Income 11,303 94,161 60,486 34,903
Eamnings per share
Bagie & diutad 0.21 173 114 0.65
Net worth/ shareholders' funds 781,733 B,78,252 9,36,923 9,71,887

{Source; The financial informalion has been exiracted fram the financial infarmalion given by Target Company)

approvals (mcluding from the RBI, or any oiher regulatory body) in respect of the Equity Shares held by them, they will be reguired to submit such previous approvals, that they
would hawe obtaimed for holding the Equity Shares, to tender the Offer Shares, along with the other documents required o be tendered to accept this Offer. In the event such
approvals are not submitted, the Acguirer reserses the right to reject such Offer Shares.

3. Incase of defay in receipt of any stalutory appraval that may be required by the Acquirer at a later date, SEBI may, if satisfed that such delay in recaip! of the requisite statulory

approvalls) was not attributabde 1o any wilful default, falbure or neglect on the part of the Acquirer 1o diligently pursue such approval, and subject to such terms and conditions
as may be specified by SEBI, including payment of interast in accordance with Regulation 18(11) of the Takeover Regulations, grant an extension of time fo the Acquirer and/or
PAC to make the payment of the consideration to the Public Sharahalders whose Offer Shares have bean accepted in the Offer. Where any statutory approval extends to some
but not all of the Public Shareholdars, the Acquirer shall have the option 1o make payment 1o such Public Shareholders in raspect of whorm no statutory approvals ane raquired
in order o complata this Offer,

4. In terms of Regulation 23(1) of the Takeower Regulations, in the event that the Mandatory Statutory Approvals or any other approvals which may become appiicable prior to

corpletion of the Offer are not recaived, the Acquirer shall have the right to withdraw the Offier. In the event of withdrawal of this Offer, a public announcemant will ba made within
2 Working Days of such withdrawal, in accondance with the provisions of Regulation 23(2) of the Takeover Regulations.

5. MRIand OCB holders of the Equity Shares, if any, must obtain all requisite approvals required to tender the Equity Shares held by them in this Offer (incheding, without limitation,

an approval from the R8I, since the Equity Shares validly tendered in this Offer will be acquired by a non-resident endity), and submit such approvats along with the Form of
Acceptance-cum-Acknowledgement and other documents required 1o accept this Offer. Further, if holders of the Equity Shares who are not persons resident in India (including
MRz, OCBs, Flis. FPls) had required any approvals {including from the REBI or the FIFB or any othar raguiatory body) in respect of the Equity Shares held by them, they will
be required to submii copies of such previous approwals, along with the other documents required o be tendered to accept this Offer. If such approvals are not submitted, the
Acquirer and PAC reserve the night to reject such Equity Shares tendered pursuant fo this Offer

VI TENTATIVE SCHEDULE OF ACTIVITIES

Sr. Activity Schedule (Day &
Mo. Data)

1 | Date of Public Announcement January 17, 2024

2 | Date of Fublishing of the OFS in the Newspapers Janusany 21, 2024

3 | Date for Filing of Draft Letter of Offer with SEBI Fabruary 01, 2024

4 | Last Date of Public Announcement for Competing Offer(s) Febreary 12, 2024

5 |Last Date for receiving comments from SEBI on the draft Letter of Offer (In the event SEBI has not sort clarification or additional information from the | Feboeary 22, 2024

Manager to the Offer)

6 | ldentified Date® February 26, 2024

Last Date by which Letter of Offer will be dispatched fo the pubkc shareholders whose name appears on the register of members on the Identified Date March 04, 2024

..... Continued on next page
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B | Last Dale by '-'.-hic_h committes :u.f-':he Independent Directors of the Target Company shall give its remﬂmenda ion to the Public Sharehoiders of Ihe
Target Cormpany for this Offer

8 |Last date for upward revizion of the Offer Prica! Offer Size

10 | Date of F':JI:I|I[‘.Z-'I1IUI"I of DHEr npﬁmng public Anncuncerment In the newspaper in w hich this DPS has been published
1 'Date of commencement of the Tendering Period LDHer Dpenlng IIIa1E!|

12 | Date of closure of the Tendaring Period (Offer Closing Date)

13 | Last dale for issue of post-offer adverlisement

14 | Last date of communicating the rejections accepiance and completion of payment of consideration or refund of Equity Shares to the Pubc Shareholders
of the Target Company

X. OTHER INFORMATION

1. The Acquirer accepts full responsibility for the information contained in this DPS {other than information regarding the Target Company and information compiied from publichy
availabée sources or provided by the Target Compsany, which has not been independently verified by the Acquirer or the Manager to the Ofer)

2. The information peraining o the Target Company contained in this DPS has been compiled from the informalion published or publicly availlable sources or provided by the Target
Company.

3. The Acquirer also accepts full responsibdity for thedr obligations under the Cpen Cffer and shall be jointly & severally responsible for the fulfilment of obligaticn under the Takeover
Regulation in respect of this Open Cfter

4. Unless otherwise stated, the information set out in this DPS reflects the position as of the date hereof

5. Pursuant fo Regulation 12 of the Takeower Regulations, the Acquirer has appointed Fast Track Finsec Privaie Limited as the Manager to the Opan Offer.

B. Fast Track Finsec Private Limitad have their registered office at Office No. V=118, 1% Floor, New Delhi House, 2T, Barakhamba Road, Mew Dedhi-110001.

7. Tha Manager to the Open Offer 1.2, Fast Track Finsac Privale Limited does not hold any sharas in the Target Company as on the date of Appointment to act as manager lo the
offer. They daclare and undartake that they shall not deal in the equity share of the Target company during the period commencing from the date of their appointment as managear
{or the offer till the expiry of 15 days from the date an which the payment of consideralion to the shareholder who have accepted the open offer is made, or the date on which
the open offer 15 withdrawn as the case may be

8. The Acguirer has appointed MAS Services Lbd, as the Regisirar to the Offer having office at T-34, 2™ Floor, O%hla Indusinial Area, Phase-ll, New Delhi-110020 and Email kd;
infoi@masserv.com, Contact Person: N.C Pal.

9. This DFS and the PA shalf also be available on SEBI's websie [wenw. sebigoyin).

10. In this DPS, any discrepancy in any fable between the total and sums of the amount listed & due to rounding off andior regroupinig.

11. In thiz DP3, all references to *Rs” or *INR” are references to Indian Rupees.

MANAGER TO THE OFFER

March 07, 2024 |

March 11, 2024 |
March 11, 2024 |
March 12, 2024 |
March 26, 2024 |
April 03, 2024 |
April 10, 2024

The above timelines are indicative (prepared on the basis of melines provided wider the Takeover Reguiations| and are sulyect 1o receipl of stalufornprequlatony approvals and

may have fo be revised sccorarmgly

# tdentified Date is only for the purpose of defermining the names of the Public Shareholders as on such dale fo whom the Letter of Offer would be sent. If is clanfied that all Public

Sharehoiters ane aligible to participate in the Offar any time before the Offer Cloging Dats

Vill. PROCEDURE FOR TEMDERING THE EQUITY SHARES IN CASE OF NON - RECEIPT OF LETTER OF OFFER

1. All the Public Shareholders, hoiding the shares in demalenalized form are gligible to particpate in this Offer at any time during the Tendenng Period for this Offer. Please refer
to Paragraph Me) balow for details in retation to tendering of Offar Sharas held in physical form.

2. Parsons who have acguired Equity Shares but whose names do not appear in the register of members of the Target Company on the |dentified Date i.e. the date faling on the
10" Working Day prior fo the commencement of Tendering Penod, or unregisiered owners or those who have acguired Equity Shares after the Identified Date, or those who have
nod recaived the Letter of Offer, may also parlicipate in this Offar.

3. The Public Shareholdars ara antitted to tender tha Ofer Sharas under the stock exchange mechanism made available by Stock Exchangas in the form of a separate window - Fast raﬂk F il‘lsec
("Acquisition Window'|. as provided under the Takeover Fegulations and SEBI circular CIRFCFDIPOLICYCELLAZ2MMS dated April 13, 2015 raad with SEEI Circular CFDY -

DCR2ICIR/PI2016M 31 dated December 9, 2016, and SEB| Cacular SEBIHOVCFDVDCR-INCIRPI2021/615 dated August 13, 2021 as amended including and guidelines and g | Cpingory-lmerchant Banker ﬂﬁ

circutars issued in refation to the same by the Stock Exchange, Clearing Corporations and SEBI {"Acquisitions Window Circulars™).

4. BSE shall be the designated stock exchange for the purpose of tendering the Offer Shares; FAST TRACK FINSEC PRIVATE LIMITED MAS SERVICES LIMITED

5. The Acquirer has appointed Mikunj Stock Brokers Limited ["Buying Broker') as its broker for the Offer through whom the purchases and settlement of the Offer Shares tendered | Offica Mo, V=118, 1% Floor, New Delhi House, 27, Barakhamba Road, New Delhi-110001 | 134 2 Floor. Okhla Industrial Area, Phase-ll, Mew Delhi-110020
under the Offer shall be made, The conlact details of the Buying Broker are as mentioned below Tuh;_}hun&: *'E_'. -11-43029809 Telephone: - +81 1126387281 82, 83

Email: mbi@tinsec.com Email: infoi@masserv.com

Name: Nikury Slock Brakers Limited ; i
Andress: A-92, Ground Fioor, Lert Porfion, Kamia Negar, New Delhi- 11007 SRR WA nlchhdch Website: www.massan.com
Contact Person: Mr. Vikas Kumar Verma Cantact Persan: N.C Pal

Tel, Mo 011-47030015-16 SEBI Reg. Mo: INMOOGCI2500 o
Contact Person: Mr. Pramaod Kumar Sutania CIN: ue&gémni_zmzupmzumaz gFmalu?q%égﬁLT‘;gﬂ%gﬁﬁu
6. All Public Shareholders who desire o tender their Equity Shares under the Offer would have fo intimale their respective stock brokers within the normad trading hours of the
sacondany market, during the Tendering Period,
7. The Acquistion Window will be provided by the Designated Stock Exchange to facilitale placing of sell arders, The Seling Broker can enter orders for Equity Shares in
dematerialized form.

REGISTRAR TO THE OFFER

ISSUED BY MANAGER TO THE OPEMN OFFER
FOR AWD ON BEHALF OF THE ACQUIRER
Signed for and on behalf of Dream Achiever Consultancy Services Private Limited (Acquirer)

B. In accordance with SEBI| bearing reference number SEBUHOICFDVCMDUCIR/P20200144 dated July 31, 2020, Public Shareholders holding securities in physical form are Sl
allowed to tender shares in an open offer. Such tendanng shall be as per the provisions of the SEBI SAST Regulalions. The procedura for tendenng 1o be followed by Public Suraj Chokhani
Shareholders holding Equity Shares in the physical foom shalf be avaiiable in the Leiter of Offer to be dispatched 1o all the Public Shasehalders, Date - 24.01.2024. Diractar

[X. The detailed procedure for tendering the shares in the Offer will be available in the Letter of Offer. Place - Delhi ' DIN: 03547280

COMFORT FINCAP LIMITED
CIN: LE5023WE1082PLO035441
Registered Office: 22, Carac Stael Block B, Kokata- 700016, West Bengal
Corporate Office.: A-301, Hetal Aich,Opp. Nabal Markel, S V.Foad, Matad (Wes), Murmba 400064,
Phone No.: 022-6834-850004/09, Fax: (22-2869-2527, Email: plo@comlortingap com; Website: wa comortlingap con

EXTRACT OF THE UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE GUARTER AND NINE MONTHS ENDED

UNIMONI FINANCIAL SERVICES LIMITED
RO: N.G. 12 & 13 Ground Floor, North Block, Manipal Centre, Dickenson Road,
Bangalore - 560 042. CIN No.U85110KA1995PLCO181TS

PUBLIC NOTICE

This is to inform the Public that Auction of pledged Gold Ornaments will be
conducted by UNIMONI FINANCIAL SERVICES LIMITED on 24.01.2024 at

Zonal Office, Ghaziabad Zone,

¥m o S
Bank of india

BOI 7!( Address: B-32, Sector-62, NOIDA-201307.

Notice U/s 13 (2) of The Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002

This demand nofice is hereby given under section 13(2) of Securtization and Reconstruction of Financial Assets and Enforcement

DECEMBER 31, 2023

(As. in Lakh, except EPS

5. B Quarter Ended Nine months Ended | Year Ended Securlly Interest Act, 2002 read with rule 3 of the sscurity Interest (Enforcement) rules, 2002 herein after calling upan the under| | 1000 am at GROUND FLOOR, NO. G1,EMARAT FIRDAUS ﬂﬁMELE}i:
o. 31.12.2023 [30.00.2023 | 31.12.2022 | 31.12.2023 | 31.12.2022 | 31.03.2023 mentioned Borrowers / Guarantor fo repay tha Amount outstanding for the Housing Loan granted to him | on their guarantee with in 60 EXHIBITION ROAD, PATNA - 800001, The Gold Omaments to be auctioned
| {Unaudited) {Unaudited) (Audited) day‘-&: from the date of Demand notice dated 19-10-2023 on the records of the bank but returned to us undeliverad. Therafore this nofica is belong to Loan Accounts of our various Customers who have failed to pay
__‘!_1 TI:IIi‘Il II"IaL."-::II"lE.' B 317.82 arr.2a 37T1.7E 1037.71 . 118030 1473.28 ElltlllE-l'lE.'lj. . o . . ) . - ‘ their dues. Our notices of auction have been '|IJ|.||E|" issued to these
2 | et Prodi / (Loss) for the penod (befae Tax and This notice i5 issued for Mon Payment of inferest & Principal of the amount outstanding (For the Credit Facilities granted) and in b The Gald O b : bel it
Exceglionad items andior Extraordinary fems) mioz|  2enan re7e|  seaor|  sesso 657 B4 furtherance thereto amount outstanding has  have been classified as NPAby the Bank as per RBI quidelines orrowers. The Goid Urnaments 10 be auctioned belong to Uverdue Loan
3 | Met Profit / {Loss) for the pariod betore Tas, If you fail to repay to the Bank the below mentioned Amount with Future inferest of the contractual rate on the aforesaid amount together] | Accounts of our various Customers mentioned below with branch name.
rafter Exceptional items andior Extracrdinary itemg) 171,02 221.40 172.78 599.07 52650 65764 with incidental expenses. cost, charges, efcin terms of this notice w's 1342) of the act, the bank will exercize all or amy of the rights detaiied
4 | Met Proft / [Loss) for the peniod under sub section (4} of section 13 and under applicable provisions of the said act please note that as per section 13(8) of sarfaesi act Loan Nos. DARBHANGA m HA) - 1979448. GAYA m“} - 2040284.
{aler Tax, Excoplonal llems andioe Extraordnary ’ : - the: right of redemption of secured assets will be available to you only fill the date of publication of notice for public auction or inviting JHAMSHEDPUR (JHA) - 2037559. MADHUBANI {MBI) - 2003628,
_ iterne ard shere o |FTE'ﬁ|.-II|.I:l‘5\‘EII of agso al!s,- 128 63 164.01 12635 443 44 364 .37 48823 qunlﬂ"ﬂn or |encerfrun~lput}|.c ar F‘l‘"'«'at'E'fEHtﬁf I.I:hr [rans-rEr D!f' "'.Iafll ﬂfll"'-:'ISF-'. EE-EI{-_'IT'T'IEI"I"E.I'I'EE'-Ill:'-' ':l“he garuned EIF-EE|$ Eu“q 492 E:ﬂﬂg?ﬂﬁ_ PAITHA [quﬁ: d 2”2”‘91 D_ 2023“1? Eﬂ.ﬁuﬂz ?..
3 | Total Comprebansive Income for the perod wepn r x % You are also put on notice that in larms of sub section 13 of section 13 you shall not transfer by sale, lease or otherwise the said secured 203271 4' PHULWARI (PW1) - 2039565, 2002386, 20391 ﬂli 201 ﬂﬂ?E.
{after 12x) and Other comprefensive Income.oss 28 B2 164.01 1£9.d5 43444 394,35 488,22 assets detailed below of this notice without obtaining written consent of the bank. This notice is issued without prejudice o the bank taking : ' b X 1
Equity Share Cagial [Face value Rs. 2- each] 108513 | 108513 10B5.13| 1085.13] 1085.13 108513 tegal action before DRT/ Courl, as the case may be SITAMARHI (ST1) - 2000897, 1980517, 2022803, 2001962, 2037292,
7 | Reserves (excludng revaluation raserve &5 shown in
s Aaict Baldes Ehont 0f e Desitos T T Description of Worlgaged | Amount Outstanding 1983517, 2040120, 2004463, 2020737, 2039835, 2007930, 2041323,
ecoounting year) .00 G.an 400 004 .00 3009 04 Borrowers | Guarantor hypothecated Fmpaﬂy {in Ks.} 19“954&, 2054323, 21]4355'[', 2‘”““355, 2017051 . 2025393. BALLIA
8 | Eamings Per Share (EPS) Face vakue of is. 2- sach] | . 7 e : Mr. Rishabh Sharma SO Mr, Upendra Kumar Sharma, | All the Part and Parcel of the Residential | Rs. 13,42,060.45 (Rs.| | (BIA) - 2041253, 1998285, 2000962. BETTIAH (BTH) - 2004239,
e Tﬁ;:l:m T 2l L b tad 0.0 Address: H, No.-150, Teachers Colony Bulandshahr UP- | Building Situated at M. No-150, Teachers |Rupees Thirteen 2018519, 2003988, 1983319, 2018187, 2042460. CHAPRA (CPA) -
Vsl 203001 (Borrower) Colony, Bulandshahr UP-203001|Lakh Forty Two| | 1978710, GOPALGANJ (GOP) - 2037588, 1980122, 2037962
. Tha abova uraudited fnancial resulis ane reviewad by the Awd? Committea and appeowed by the Baard of Directars at its mealing kald an Jarwary : ; ‘ : : : *
20, 2024 Mr. Upendra Kumar Sharma S/O Mr. Horam Sharma, | admeasuring area 80.87 Sqr. Murs. In the | Thousand Sixty and) | nypganN) (MRJ) - 1980062. MOTIHARI (MOT) - 1999487, 2037405,

Address: H. No.-150, Teachers Colony Butandshahr LIP-
203007 {Co-Bomower-Morigagor)

Mr. Mithilesh Sharma Wa Mr. Upendra Kumar Sharma,
Address: H. No.-150, Teachers Colony Butandshahr LIP-

Paisa Forty Five)
[contraciusl dues up 1o
the date of nofice) with
further interesi thereon

name of Mr. Upendra Kumar Sharma 5/0 Mr.
Horam Sharma [Co-Borrower- Morigager),
Bounded by: Morth ; Fiot of Vinela Shamma
South ; Plot of Deepak Bhatnagar, East : Plot of

The abowe 15 an exiract of The desalled farmal of unsudied consclidated linancal resulls for the quamer and ring momhs ended December 31
2023 filed with the Slock Exchangels) undar Regulation 33 of the SEBI (Listing Obtigatons and Disclosure Requirements) Regulaions, 2015, The
full sormat of the ursudited financial resudts (standakone and consclilated) are avallable an the Company's webshe ab ww combcetincgp com and
an the websile of the Siack Exchanga(s] where the Comparny's shares are listed ie. at www bseindiz.com and wesw.csE-indie.com.

M

1981032, 2043768, 1999230, 2040560, 2041672, 2043742.
MUZAFFARPUR (MFR) - 1979705, 2017290, 2001895, 2021108,
1983839, 2042146, 2056654. SIWAN (SIW)- 2002805, 1983395,

3. The exiract of the unaudiled slendeione financiad resulis for the quarer and nire mans ended Decembar 31, 2023 of Comiodt Fincap Limiled 2033001 {Guarantar) Uidaypal Singh, West: 15 Wide Road 2022647
sl - e Education Loan Al No.; 715072210000029 kit
st Particulars el e s Date of Demand Notice : 19-10-2023 For more detads, please contact : Mr. Rajeev Ranjan singh - 9334663444
No. 31.12.2023 {30.09.2023 | 31922022 | 31.12.2023 | 31.12.2022 | 31.03.2023 . ,
3 - B i = [FESETERS DF FeQVeD £or SRDENT EFpE FRUATTRLHEN O - COLNIES [0 De
[Unaudited) WUnaudited] (Audited) Date of NPA : 31-03-2021 (Resarves the right to alfer the number of accounts fo be
1 | Total Incame 317.82 377.25 gTi7e|  warm|  118030| 147328 Mr. Upendra Kumar Sharma 5/0 Mr. Horam Sharma, | All the Part and Parcel of the Residential | Rs. 2,84,164.77 (Rs. auctioned & postpone / cancel the auction without any prior notice.)
7| Prof{Loss) bekors 1A 71 00 521 80 17378 E90.07 T TRET) Address: H. No.-150, Teach:ars- Lolony Butandshahr UP- | Building Situated at H. No.-150, Teachers Flu_pmas Two Lacs
3. | Proft{Loss) far the period 12883 | 164.01 128.95|  443.46|  sa4d7| 4883 ARANT {Somovhe-trok ) Colony, Bulandshahr UP-203001 Ninety Four

Mr. Jagraj Singh Sio Mr, Maluk Singh, Address: Village-
Manglor, Distt. Butandshahr, UP-203001 (Guarantor)

Housing Loan Alc No.: T15075110000042
Date of Demand Motice ; 13-10-2023
Date of NPA : 22-08-2023
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Thousand QOne
Hundred Sixty Four
and Paisa Seventy
Seven) (contractual
dues up to the date of
notice} with  further
interesi therecn

Authorized Officer, Bank of India (Bulandshahr Branch)

admeasuring area 80.87 Sqr. Mtrs. in the
narme of Mr. Upendra Kumar Sharma 3/0 Mr.
Horam Sharma (Borrower- Mortgager),
Bounded by North ;. Piot of Vineta Sharma.
South ; Plat of Deepak Bhatnagar, East : Plot of
Udaypal Singh, West - 1511 Wide Road

4. Subesquent to guarar endad 1% March 2023, the equity shares af the Company were splitsub-divided such that each equity share having face , T
wakig of INR 10 [Rupees Ter oriy), Jully paid-up, was sub-deided Infa Tve (5) equity shares hawing faoe value of INR 2 (Rupees Two only) each
tully paid-up with affect from 05* May, 2023 |Record Datsl. Tha Eaming Per Share (EPS] of the current quarier and all comparative perods presented

above have restated to give elfect of the shane split

sRum i % Indian Bank

L allseREE]

For @nel on behall of the Board of Directors of
Comiort Fincap Limited

Sl
Ankur Agrawal
Diractar and Chairperson
DIN: DE4DB167

Placs: Mumbai
Date: January 27, 2024

Date: 19-10-2023 Place; Noida

KOTAK MAHINDRA BANK LIMITED

CIN - L65110MH1985PLC028137

Registered Office: 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051
+91-22-61660001 Fax: +91 22 6713 2403 Website: www.kotak.com E-mail: KotakBank.Secretarial@kotak.com

FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 31t DECEMBER, 2023

STANDALONE

Quarter ended | Nine months ended Quarter ended
31st December, 31st December,
2023 2022
(Unaudited) (Unaudited)

Tel.:

(X in crore)

CONSOLIDATED

Quarter ended
31st December,
2022
(Unaudited)

Nine months ended
31st December,
2023
(Unaudited)

Quarter ended
31st December,
2023
(Unaudited)

Particulars o, T8 3209 fEdE 13, s 53R, vl JEn

ok B P e Tt B
e-f* feram HEa

WA AT

31st December,
2023
(Unaudited)

g - Waoo HE,

el AT -

Total income from operations (net) 14,096.04 40,786.66 10,946.93 24,083.15 66,366.58 18,371.64 ol adi . FEH TE AT
!:ﬁ!&:ﬂmmﬁuhﬂm—fﬂ— olg,0f. 708y T4 HeW 1Y (3) gEAER, B
Net Profit / (Loss) (before tax, extraordinary items) 3,987.07 12,815.89 3,701.01 5,613.59 17,088.36 5,224.18 3%, 0ls. 303 Tt Whaa St AR 5. 448,13, by, L4E ve T (7 T
Net Profit / (Loss) before tax (after extraordinary items) 3,087.07 12,815.89 3,701.01 5,613.59 17,088.36 5,004.18 NN AT SRPATEIE. Mo IR L BV SIS NI SN, B ST e
| wE) amfn s FEL 3o.ef dova Troidt wemittamdlt mwrdt wward
Net Profit / (Loss) after tax (before extraordinary items) 3,005.01 9,648.28 2,791.88 4,264.78 12,876.01 3,995.05 33,56, %% 03%.87 ( P v AT e AdE R 6T HEEE S v
TAN HEH THEMEEE T G wE) wEiE WiE S SREER S
Net Profit / (Loss) after tax (after extraordinary items) 3,005.01 9,648.28 2,791.88 4,264.78 12,876.01 3,995.05 ";Hv;l'ﬂ‘:l_:l -:.mi-_-a. e S _Wm:_l? z%r?, FARHHN, =g
Paid up Equity Share Capital 993.83 993.83 993.04 993.83 993.83 993.04 AT Akt A T 0% %o %ot 3 Tl BOEMEE wEE, 003
, , — = TAZIAEN. TR ATET U] HE,
Reserves (excluding Revaluation Reserves and Minority Interest o % " o *x * _ . Jri.
as shown in the Balance sheet of the previous year) 81,966.67 81,966.67 70,964.14 110,760.81 110,760.81 95,641.70 T 33 A 1oy 3 3t _I'I?-I'EI.: Tl 20Ty (S
Basic Earnings per equity share (before extraordinary items) bkl sl bl
(of % 5/- each) (not annualised) 15.12 48.55 14.06 21.46 64.80 20.12 FHT SFA T390 (JURET}| 5.5 ,40,00, 000, - (F99 T T2 WO A0F FF)
; : . . . wreft i doerd) wrm o'y TEATT 20%% H abyas =T,
Diluted Earnings per eqwt_y share (before extraordinary items) 15.12 48.55 14.06 21 .46 64.79 2011 e
(of X 5/- each) (not annualised) ik :
Tt B R, 00,00 000~ (FIT HEHE Fidl &)
Total Comprehensive Income for the period e T s S
[Comprising Profit/ (Loss) for the period (after tax) and - - - ﬁﬁﬂm _ i %f'm'j“'f r_t.q.q i 'Hgﬂ' “""ﬁ] ARG S
Other Comprehensive Income (after tax)] 3~ ATl A S| oo T Y0¥y TR W 1% W ¥ N
Securities Premium Account 25,154.39 25,154.39 24,911.37 PRI W SN | WL
T 3
Net worth (Refer Note 3) 92,321.59 92,321.59 79,375.73 T e AT S —
Outstanding debt 25,839.81 25,839.81 21,527.52 HEEH AR
Outstanding redeemable preference shares NA NA NA ?h sl - i m-h‘nﬁt;l:ﬁ:ramq? Tl
M AR, Ty A U, T gy, wEy () PHEE U, weBied, 3. %Y
Debt Equity Ratio (Refer Note. 3) 0.28 0.28 0.27 R TR 37, oo i, ). Téen mmire T S e e i i
v, 308 =, e wlEe aaen, w88 = fiz ufe i e dwEEE T |3

Sy wers TE AW W S ) WA ek wde o f1E . 3, vse 90H
s ASNAIE W vl WaeaE UHT Fied TEm; @i S deE i
HETITES e 30 ST AT e s fed = §i2 wst Shg dterem ieem
W1 FH=N FATEA T IR A/ A W W gE TR T
glferde Sefrer wd wmow e st s it oo s w2y o Sl
wrer efe il e o siem waad TEA sl st -9 wed . 3 aiEm
; T T R

Hﬁﬁ-‘rralﬁ:mwﬁl?rwﬁﬁ‘ AT T T - T SR

3-1F: sam largemumbaifindianbank. co.in

* As on 31t March 2022
** As on 31t March 2023

Notes:

1. The above is the extract of the detailed format of the financial results for the quarter / nine months ended 31stDecember, 2023 filed with the Stock Exchanges under Regulations 33 and 52 of the SEBI (Listing
obligations and Disclosure Requirements) Regulations, 2015. The full format of these Financial Results are available on the websites of Stock Exchanges (www.bseindia.com and www.nseindia.com and
also on website of the Bank http://kotak.com).

2. As Ind AS is not applicable to Banking companies, total Comprehensive Income and other comprehensive income is not applicable.

¥ ], IR ¥ — TN

3. Information as required pursuant to Regulation 52(4) of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015: Methodology for computation of the ratios is as follows: i ,J‘ BOBCAPS . -
AP ) A T +3TeEREYTIIN,
. . . . . =y FH4: sagar.bhadrai@bobcaps.in
Debt-Equity ratio Represents the ratio of Borrowings / Sum of Capital and Reserves and Surplus O N e SR ——

A +49438R0%0EE T,
ZHE righl shabhfbobcags. n

T e P T e R P A e T e T

* e fasfiem avofieam st anfs Frammort, s shems Sr=m S e
hitps:/findianbank. in = 72 =, fFr i S S F hitps:fwww bobeaps.in

Networth

Calculated as per the Master Circular - Exposure Norms issued by the RBI.

4. Capital Redemption Reserve and Debenture Redemption Reserve is not applicable to the Bank.

5. There has been no change to significant accounting policies during the quarter and nine months ended 315t December, 2023 as compared to those followed for the year ended 31st March, 20223.

"HE;?_."-
. . At s e, o srEeE
fammm: g 1 ' EITFEE-FT_ syfirTi
By Order of the Board of Directors ATE: 2o A o7 flew A
For Kotak Mahindra Bank Limited
Ashok Vaswani
Mumbai, January 20, 2024 Managing Director & CEO
financigleg-cpigy: in 20 © New Delh




